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Constitution, tihe President herely directa that the following 1frer amendments 313l by

(Department of Lega! Alfairn), numbaer G.5.15RS, dnled the ¥ day of Febrnry, 1066 Il 4

(10 1E I-l,l\{;;!_.mrr-:u INPATCT 1T SECTION 3, SUDSECTIONG) 0F T wis
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Lroverpment ol-hivdia
L\ )Vl"' "’{)f E’Mmimy of Law il Justiee
: (Department of Lepal AfTnirs)
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Mew Dellil, fated the 27 July , 2010
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AOTIFICATION

GG I exercine of the powers conlan e by cmuge [1) of mticle 299 of (he
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wdo i the nollfication of the Government of India in (s then Ministry of Law

nanely:- . .
In the said potifreation, for Pat 34 an . |

. - d tha en.s .

following shiall bé sulystituted, namely:- 5 les relating thereto, the f-_

XXX IN THE TERRITORIES UNDER 11 ADMINISTRATION OF THE !

'Ifllig{aT&lL HR::-,L',;:?ERNGH OR THE ADMINISTRATOROF ANDAMAM AN | 2 |
, LY : : i ’ T
NCOBAR ISLANDS, AS WEGARDS' CONTRACTS, NOT MEREIN berows ! | |
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E_JI_,J-ﬁ.Il deeds, comia 11 utd other instruments exceedingg Ropees Gieen Crore shall @+ 00

. Compatent to manclioh such expenditure and cotial futjn;jiﬁn have been complied |

S s e, iyl e, Comniionan |
i : - " A3 | e may be, with the 4,

- pnor approval of the et gt Governar or 1he Hdir|n|strator. 1

, 1Al deeds, conupet: =4 gther b of 1esp “'[jﬂ Dtp&!'.lmnu upto the !

value of Rupees Fifleen « rore but excerding Ruppes Two Crore shall be executed |-

b}-’l the Hoad of Depantmaat with the prior appinxpl of the Chiel Seeretary, '_
Principal Secretory, Comimiss, . sr-cum-Stresary o Sperenry of the concerned * |
Depariment. R 0o
3. ANl deeds, conuacts mnd other instruments of respeglive Departments upto ths
value not exceeding Nupees Two Crures bul evceadfiy Rupees Ten Laks shall
[ executed by the concerned Haadr ur[]:rmﬁn“;m A H_]E case may be . .

4. All doeds, contracty and other Insuumonts of resaestile Deparunents of the valua i
- :;;:1 :;:_mding fupeoy Ten Lakhy shnll be execurediby the concorned Hemil of
3 All deeds, contracts and other Instruments referrec 1o it paras 1 10 4 above, shall | 1 |
be excluled only nller expentiture sanction has be en olilained fiom the Authority © o 1

with as per the General Financial Rules, 2003, . =
G, Inrespect of Antiaman Fublic Worky Department col Jrgcts, pruEnIun:: contained |
in Centra] Publle Warka Department Works Maaua) aid Central Public Works ISR
Depariment Accounts Coda shall apply” N o |
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Port Blair, the 30" July, 2011
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Copy lforwarded Lo Lhe following for informalion:-

1.

anAwN

All" Princlpal Secrelaries/Commlissiuner-cum-5ecrelaries,

ALN Admmstrallon ; .
All Secretarles/” Speclal Secretarles/ Dy. Secretarlet, AN Administiation

‘Al Heads of Department, ARN Administration.

Sr.P5S Lo Lt. Governor, Raj MNiwas, Port Diow

5r.PS Lo Chiel Secretary, AN Administralion,

All Secllons i the Secrelariat. (1 Adhikati, ) |
' Secrelary (Law)
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